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13. 15 hrs.
STATEMENT RE: SUGAR PROBLEM

Shri S. M. Banerjee
What about sugar?

The Depuly Minister in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): I shall make the
statement today or tomorrow. This is
a long statement. :

(Kanpur):

Mr. Speaker: Tomorrow he might
make the statement.
Shri S. M. Banerjee: What about

the adjournment motion?

Shri A. M. Thomas:
shall make the statement.

Tomorrow I

Shri A. C. Guba (Barasad): Why
not he place it on the Taktle of the
House today?

Shri A. M. Thomas: I can place it
on the Table of the House.

Shri Tyagi (Dehra Dun): It can be
circulated to Members.

Mr. Speaker: He might place it on
the Table of the House.

Shri A. M. Thomas: Sir, I lay the
statement on the Table. [Placed in
Library. See No. LT-1846/63J.

13.15} hrs.

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROPERTY
(AMENDXIINT) BILL*

The D-~puty Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P. S. Naskar): Sir, on
behalf of Shri Mehr Chand Khanna,
I beg to move for leave to introduce
a Bill further to amend the Requisi-
tioning and Acquisition of Immovable
Property Act, 1952.

Mr. Speaker: The question is:

“That the leave be granted to
introduce a Bill further to amend
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the Requisitioning and Acquisi-
tion of Immovable Property Act,
1952.”

The motion was adopted,

Shri P. S, Naskar: I introduce the

Bill.
13.16 hrs.

MOTION RE: COMYITTEE ON
PUBLIC UNDERTAX'NGS—Contd.

Mr. Speaker: We will now take up
further consideration of the two
motions on the Committee on Pubiic
Undertakings. moved by the Minis-
ter of Industry. Shri Heda may
continue his speech.

st g (fremmas) « meaet we@za,
= & 7o afafa & afqw i & araa §

gy fa=are wFe FT @ 4T | AT 0@

fram ¢ fF = wfafa ) free soe-

= afafa 7\ &% a1 gfafs & aw=

gfugre 28 anfer | oy fer o

qOHET FT S 98 WA AT g 39y

argT A Y | UF a1d AT FE § AWK

ag gg 7 »fywe afafa #1 ar g

g1 sma o ag gfafa s Agaaqw

1z f ag afafa o 290 sa fady

FTAT AT IR T F AT AL F
fam @z gfms @ 99 afews

AR aI A I g g AP SH &

ey H AN 1 Tw A far § B
zg afafg &1 o Y fagzA g Sw
fraea #1 wgq Aged @ | Fwiag
77 fazam § f5 SRisaR #, FrEmE

# 37 Wt ofgw feq 9w, IfFT saF
wfusx gFaw afafq g7 % daEr
afafa & fFY S g6 7 78 @A

39 % ar & xg faaew &
=g g % ag afafa Qo s @At AT

*Published oin the Gazette of India, Extraordinary, Part II—Section 2,

dated 19-11-1963.
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Y TSF TT & Grad 7 AFT 05 o0
@ 8, {4 FT=9 %7 qg FRET o) FArE
o1 @ ¥ aw FTH A SE | afsw
72X fom v ¥ 97 wr g, T A%
wwafaat o EY & da1, FOT T
™ F A]L M @Y, 39 Y 3@ gu
9 gfafa &1 F10 qeqg § &iF @
gfafgs e afafa dasrga fs
&9 1

Y qEGT A 0 AT AT F AR Lo
ST AT F AEIT FT FFT AT 3o
Frad A1 gegy @+ 1 A1 99 F9) g,
& qwzan § f5 o A FEw diw gl
S # gw @ WY IEET d@ 7
W Fgr ST |

% a1 § AT fAagq &% 1 A &
TF IEET QAT F HRL 9GH H
faem | 99 #Y a9g ¥ TH qT NHFA
aear & f qafes d9eT & Y gARR @
9T FH 99 ¢ ¢ 39 # 5w T
afefeafa § | =t T @@ A OF aw
¥ g AT Fo ;o o ZTET & TgT
TTET | TET 3fEar @A & AR
& ATE HIX TG g2 TIGT QI 9
q@e fed. 3T § IFHIEATE | THLHY
fora® T gt o0 § 99 A F 397
Y WE o1 I feise faar § 5o
i fauw wrgarw fagr 1 A @@ A
S IEH AT fagr SEy S wiwe
e & & wvew gran & 5w
F qEdET 33 Sfqma g fear g
TR TF qafas dae Mowed uy §,
o & qATHE FT, F T 7 FfAF
WA TE TV IE gU AR W A A
wetor sgfaq w1 gfar AT I T AT
I5T | & AE AW § AT § AR qwr
TR 0F qEA & A faard 3 @ g
T F ATE GR F grer &Y F sier s
% €% fAfex 7 @ 9@ &1 Seow
fear fw ag =g W< faw F, s fF
1400 (Ai) LSD.—8
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TomEeET & §, Y quiear & FEe
2, fog #Y 9 #2 auwl ¥ R F9y
o & § AT " A age #Y Iy
@I T T §, Ty Wzae fwaAt F
grat & afe &7 RN § 1 g a9 9w
g F Fg qidare F agen
Y 3 T & 39 fa=r Y J@9 197 91 AR
T 7 X1 5 ag faw o=y v X @
A, 39 F W7 Fga dqwawF 4¥
AT g qATH o grfaw w1 oA
@ & a9 9% fafree agg & 0y
T &1 5 98 59 faw Y grgae
safe & gl § |19 37 T8 § | qew
g 2T ¢ fF R F a3 . g
g: AT Fwafaar & 37 &1 9 98 @
FHFTT AT grat & Hiar W7 |ved &
ug 741 €1 w1 & | § 9w fafaeex 9w
FY =9 ¥ § AT § | a8 99 IAfA-
o faard & & 1 ag # wiamd
feard & 7€ § | FfFT @ AR W
FT TF FfQITH FIW I9H F AT A7
i 79 gT ? W 7w ¥ F &
1O g1 gFaT § {5 S| T fF =
faett #1 9o & fou fo9 g9 &
FEEHT HIT AT FY @& &, 39
THIT F ATTYMTH IT F7 Ifeerah Fe
F A aE F dgT Al (A ay &
o & w0 ¢ fF 3= 5w g
FT FgH IS FI IT =

AEANT FAY, # T aQIGE, F AT
F g%req § & ag gfeewror J@ar g fF
S afse® §9e3 § FIE TG 3F qR
qz q 9T g1, Y 99 &t AL d fwar
§=g, TX@ gy AfE F garer fEar o
qeal & X IEF! FTAAE SAAT AT
gFa | fergeame # 93 o 5% w9
W & o 7% Y 9gT TEATET & 4T
I« W & | §T AT AT A TF q9
faet ®1 & Sy §, NFF a9 97 QY
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s &=1]

za wfafeq #1 e A Fw €,
AT A a8l Qoo T ¥ SYTRT IAT&A
& Wr AT AER A A A g ol
FT, g ImA A R
I ¥ AT TF AW e fawgarsr
¥ wWr g gw @ § i fegram
¥ uF &1 a3 &% 9T fax oA §
A FTEAET F GTE, RATT F 909,
a9 @Y &) qafey & grmar g fF
oqiyg g2W TaEe & fuu ag wwm
gmm—fwsr w& g Tif—F
Tz 51 o8 sTaEgTTE F JIH
gifas #T F oy o faq &1 F9g,
ﬁ%’%{q%’lﬂ'\%omoéhm
#: A ok ifear gETEwAw F
oo gfas 1 &1

areqq # afsas 92T &Y AT gUa
g, 99 ¥ 9t favwra 03 WY &, WX AR
wki § ¥ FgAT 90, AT CF Arag &
fr agt o faw 5917 & F19 F77 a1
afasrdnm g wifed, 3 9 Iy
&Y & mwT A ART A AT E, T
qo Yo THo HAMFT ¥ g1 & A
37 #1 e AR wfoeor quiaan aw
g ¥ 1 T HIIAT H T AT B AT
I a g § | FfFT agi e gm A
Ty fFwa medr wifgd, Sifs 9
fawg 76t avg IR WA G|

TF a7k g9 F47 § fF g¥ -
fras 1 a7 78T g, AfFT @A A<
areqa F FATgETE 7 O Faard wrgo
To THo FT T7H I § WX F&
faardf gNfaadr Y avw wmar &
ORT 97 FT I FTRI AT IF(T
T H TG AT A7 §, I AT
&1 gdo To THo & AVY FTA HTAT
9T & | A & 2w F gANfAa<i &
FEAEEAr gfyx § M7 FE™E F7Y
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FHAE! HR A(HEEET FTHEAT
gog gonfaac @ grm, dfea 9 &
Frasz grar 7€ & fF fafaad wv ardo
To THo ¥ TZT FTH FIAT 930 § |
# 5o 1 TF YIIET I @ AAATH
fF o7 g o™ fafaegt ¥ 0F aoaw &
A gaTFar g€, A wEo Tho Tdo
FIEyIA AT @05 39 F T3 faum
g 3@ A wgr fe & av faas ar
T9 9T qF I AT gaT AW K A
37 &t @ 5 o= wg gNfaaT 4,
AT AT ATEo Tho TAo &I 7% FaI
T | g1 A &g, 7 gfer g we A
Far ? ﬂTﬁ_ﬁ"{ frar oo To THo

& T FTY F7AT T30 | 7T AT ATSo

T®o THo ZI4 9T IAATT 1 AT A
FH FTT g | AT § ag a@Ey
ama £ 1 "R AT A1 0F 79 "I
o 9 T s & one
Ao To THo & TFAGA A TG 427
fear smar, 37 &1 e wT fRar

s fmaarg s T ad g0 wao

FT 90T H AF 33 A | TF TTH W
wga & fF I w1 MyariwEr wE@T

wifga, ag g faam &1 g § ")
xSt wi EfFwd wforgor v
gataft wgea 2, afeq @ avw &=
ifae & a9 g9 SF I AqRPR
F@ & 1 g1 & # 39 fafres adew
¥y qoaem wd § fr ifFwa g2
SY WY @ATH ERT, ag FATT T8,
T f& méo To qHo wRfagl AT wl-
afe | 39 ¥ qa9R W9 gW T ey
§ ? faax @ a2 a9 ofew dw
T@FT §, fag & ar ¥ e § af

fean Iifer &Y ot @, fom &1 w8

T F TR T AF FHE K _AE@T @

g I 3F I T HTH FIA aTer AT

fagi #1 AgY AT ITEr £
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R AT qfsdqsn §F2T F FAH
FAT AR wrdFT d¥eT ¥ 9N
FATC AT Araw-amt # |G, A F9v
wrse g faard 3T & | TéEe d%e7
FT ATHAT Gag A3, A1F A TF 9T
T AN UF a5 % q8 FI¥ THTC
TE AT & | g GEY F AT Hewr
feramrt & strem ) 37 w7 9T AT @Y
FT {5t & @17 7 707 gq FEAT @M
fr &Y frm avg s < @, A ar
faeeft gomar & A Ew w1 T @
F9 a1 PMNfFaT Fa1 19 FT @ E,
FT A oo AF g A F T8
T A9 AT TR AT qe fomw F
FiFT 0 e e £ DA
¥ F WawAHAT &, K HRAT 3=
T F QT E, e gedt At aog &
&Y 3F w1 FX D & AR few Y
I I TFEAAT AT W& 1 T
¥ A% 92 33 I A HOT IHAT ATAT &
@I 239 97 T@Y AT FT 3GAT {4

W F gFEd & afsow dweT F
AT AT T 7O F0A & ? g gug
oY T2t I3 qTaT &, FifE Ay FEwE
qrEt at feawa agaT 71 4V saveT 9=
AT § 1 gAfo gag w7 B Al
AT & R, IC AT TE A § | qE
Afes & urg =& wfes ogs
T § WX 39 F 41T a8 FEed A
M AT FoGAr 34T § 1 afor ag
grar & % ag Fax FTUAT F19 g T
qrar § | 98 g a § adt 2w
qFar f& &7 a1 F9 26 I9 @/
AR FT G AT A3 I W

Mo Ao v WA (AMTYT) : FT
g @AEgR Awar g 7

stgw T & fAm sT g
gafrg ofms §ax A gw o+

Public Under-
takings
et awear fradt aifee, ag Y
fur <dY & 1

# gwear § fF 9@ g0 7 umER
1 aw foar § ok ofsas ¥wT #
FFT EEA W Ag 8, @Y g A &
& e gAS fawrear 93t 0 @
gfafy =afm @& s &Y &, s9%
fea aga #17 waT | qF7 qU faaw
& fF =2 39 afafa F1 R alT av wfgee
fed v a1 7 fa ond, oy afafq Sy 0
F07 FGI, T A 797 fa=re Arfgg F41,
ATHTT HT ITRT FT A7 9207 | Ffew
OF @& aF § ag wgm 5 greeaw afafa
R 7w @ atafa & i fasmeond &
TG gAY W w8 fauw A
TAARE SARI OF €2 a%  IOET
F GFATE, TH  A<H @ qHAY 8,
W g avarg fv g gew W
IawT Affed A IfET @ FAE
& o1 ot fa=re T % 3 wr AvE ¥
S AT g qaT, 3997 A fad awin
& FET FIAT 97, 7 fa% g5 a7
39 9T & W, IEF 3T T FHAET
WM wEA e T g9 gfafa
& F1at T 76 FF AT AT ATTAAT
¥ AT ma @A

g Wl & ¥ § A g€NT W
WG FIATE |
‘The Minister of Law (Shri A. K.

‘Sen): I would only like to deal with

a few points on the constitutional
position of this motion, which have
been raised by some hon. Members
on the other side, particularly, Shri
H. N. Mukerjee.

It has been suggested that the
Ministry of Industry has not consulted
the legal advisers of Government in
formuiating this motion. That, if I
may submit is incorrect, and the
Law Ministry has been kept in touch
with the formulation:of this proposal
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from the very beginning, and I per-
sonally had a large part to play in
the formulation of the ultimate pro-
posal last time as also this time.

The point raised was whether the
motion impinged upon the exclusive
financial rights of the Lok Sabha.
The exclusive financial rights are con-
tained in articles 109 and 110 dealing
with money Bills and article 113 of
the Constitution. In short, it means
that all money Bills have to originate
in the Lok Sabha, and all amendments
concerning the money Bills so intro-
duced as aiso all proposals for the
purpose of varying the original money
Bills or for repealing the money
Bills ought to originate in the Lok
Sabha and not in the Rajya Sabha.
Similarly, with regard to estimates
brought before the House, the Rajya
Sabha cannot amend or vary or repeal
any of the estimates. That means,
therefore, that the exclusive financial
rights of the Lok Sabha, as those of
the House of Commons, in England,
are related only to the initiation of
Money Bills.

Shri Sinhasan Singh (Gorakhpur):
As he is giving a legal interpretation
of the constitutional position, could
he also enlighten the House on article
117 which provides that no Bill which
comes within the definition of a
Money Bill can be introduced in the
Rajya Sabha? But this has been
going on. I once raised this point
here, but it was talked over. I have
raised this matter several times. Now
that he is giving an interpretation, he
may also cover that point, whether
any such Bill can be introduced in
the Rajya Sabha, and whether even if
a Committee is appointed, it can—
when we are not in session—make a
report and whether that report can
also be discussed in the Rajya Sabha,
whether the Report can be amended,
whether there can be misuse of money
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and all those things.
be looked into.

So 117 may also

Shri A. K. Sen: Article 117 has
nothing to do with the present posi-
tion. That article says that no Money
Bill shall be initiated without the
recommendation of the President.
What the hon. Member possibly has
in view is article 110, which I have
dealt with, which says that all Money
Bills shall have to be initiated only
in the Lok Sabha. Article 109 says
that a Money Bill shall not be intro-
duced in the Council of States. Arti-
cle 110 has defined what Money Bills
are. Article 113(2) says:

“So much of the said estimates
as relates to other expenditure
shall be submitted in the form of
demands for grants to the House
of the People, and the House of

the People shall have power to
assent, or to refuse to assent,
to any demand, or to assent to

any demand, subject to a reduc-
tion of the amount specified
therein”.

Shri Sinhasan Singh: Article 117 is:
similar.

Shri A. K. Sen: 117 only puts in the

provision concerning assent of the
President.
Mr. Speaker: Of course, that has

been worrying the hon. Member. He
brought it to my notice also. But
that would be the subject matter of a

separate discussion, not at this
moment.

Shri A. K. Sen: It is more or less
a limitation on the part of the Lok
Sabha to entertain a Money Bill;
though moneys are the exclusive

jurisdiction of the Lok Sabha, yet no
such Bill is to be introduced without
the recommendation of the President.
That has nothing to do with the pre-
sent position we are considering.
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Therefore, we have to see whether
any of those exclusive privileges as
contained in articles 109 and 113 are
impinged upon by the motion we
have proposed. If it did, such a
motion will be automatically invalid,
ultra vires the Constitution. There is
mno power which could take away a
privilege exclusively granted to the
Lok Sabha by a motion of the Lok
Sabha itself. Even the Lok Sabha
cannot divest itself of those exclusive
privileges—that is a well-settled
principle of law—whether by motion
or by law.

We shall see when we deal with
the functions of the Committee that
we are doing nothing by way of giv-
ing any powers to the proposed Com-
mittee which takes away the exclu-
sive powers of the Lok Sabha. In
fact, we could not. The power of the
Lok Sabha, as I said, is to initiate
Money Biils and to pass estimates
either with or without amendment or
to reject estimates as proposed by
Government. All that we want to do
is to give this new Committee func-
tions as mentioned in paragraph 2 of
the Motion, namely,

“(a) to examine the reports
and accounts of the public under-
takings specified in the Sche-
dule” . . .

All accounts are to be examined by
this Committee. That is not a matter
with which the Lok Sabha is concern-
ed exclusively.

“(b) to examine the reports,
if any, of the Comptroller and
Auditor-General on the public
undertakings” .

That is also a matter not exclusively
assigned only to the Lok Sabha.

“(c) to examine, in the context
of the autonomy and efficiency
of the public undertakings, whe-
ther the affairs of the public
undertakings are being managed
in accordance with sound business
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That means, while examining them,
we have to bear this in mind,

“(d) such other functions vested
in the Public Accounts Com-
mittee and the Estimates Com-
mittee in relation to the public
undertakings....”

as are covered by rules of procedure.

Shri A. C. Guha (Barasat): May I
seek a clarification? Article 113(2)
says:

“So much of the said estimates
as relates to other expenditure
shall be submitted in the form of
demands for grants to the House
of the People, and the House of
the People shall have power to
assent, or to refuse to assent, to
any demand, or to assent to any
demand subject to a reduction of
the amount specified therein”.

But in certain cases it may be that
the House may defer its decision and
may like to call for a report of the
Committee. If there are some ex-
penditures to be incurred on some of
these public undertakings, the House
may at any stage decide that it can-
not just at that time take any deci-
sion, but shall wait for a report from
the Committee going to be set up.
But that Committee will not consist
exclusively of the Members of this
House. What will be the position?

Shri A. K. Sen: The House can
inform itself through any agency. It
can take the evidence of experts, it
can even appoint, say, an accountant,
to help it or it can appoint even a
Committee wholly outside the House
to give it information regarding a par-
ticular matter. That has nothing to
do with the power to vote demands
or to reject the demands. That has
not been divested. In fact, we could
not allow the House of the People to
divest itself of that exclusive jurisdic-
tion. How can it do so without
amendment of the Constitution?
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Shri Morarka .(Jhunjhunu): May I
ask a simple question? How is it that
no Member from the other House is
appointed to the Estimates Committee?
Is it not because the Estimates Com-
mittee’s functions are considered to
be the exclusive prerogative of this
House? If that is so, since functions
of the Estimates Committee are also
going to be given to this Committee,
why should Members of the other
House be included in this Committee?

Dr, L. M, Singhvi (Jodhpur): This
was also the query made last time.
That was why the Government was
advised and persuaded to say in re-
gard to a specific provision under the
original motion brought forward by
Shri K. C. Reddy, the then Minister,
that in so far as the Estimatcs Com-
mittee’s functions were concerned, the
Members of the Rajya Sabha would
not be associated with it and would
not participate in it. If that were so,
the Estimates Committee’s functions
cannot properly be said to be per-
formed by this Committee with Mem-
bers of the other House.

Shri A. K. Sen: None of these mat-
ters was dicated by constitutional
requirements, but by requirements of
expediency and policy. Because of
the terrific opposition raised by some
hon. Members here about taking away
a part of the Estimates Committee's
jurisdiction and conferring it on a
Committee in which the Rajya Sabha
was also represented, we thought it
advisable at one time to bring about
a compromise between the Rajya
Sabha and the Lok Sabha to
bring about certain provisions of that
type; but they met with equal opposi-
tion in the Rajya Sabha, who are
equally jealous of their rights to go
into the accounts and business records
of public undertakings, as they are
entitled to. Therefore, as a matter of
compromise, ultimately we have
brought all these things into one mo-
tion so that it may have the accep-
tance of both the Houses.

Shri Sinhasan Singh: When the
legal position 1s otherwise, why was
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any compromise thought of? 1If it is
the sole prerogative of the Lok Sabha
to discuss a Money Bill and all those
things, why for compromise’s sake—
fust because some people claim the
right to discuss or pass anything con-
cerning Monel Bills—do this thing?
If it is the sole function of this House
to say whether the money of a parti-
cular company or undertaking is used
in the proper way as sanctioned by
Parliament, the compromise question
does not arise.

Shri A. K. Sen: If the speeches of
the hon. Members of the Rajya Sabha
as also the observations of the Cha'r-
man are read, it would convince the
hon. Member that they were not
claiming any right to deal with Money
Bills or deal with matters contrary to
what the provisions are in the Cons-
titution. What they said, as they do
even now, was that they had the right
to go into the working of public
undertakings. They are not estimaes,
they arc not money bills. They cer-
tainly can see, as one of the Houses,
whether a public undertaking is
managed properly according to sound
business principles, whether the
moneys of the public undertaking
have been properly utilised or wasted.
That has nothing to do with the ques-
tion whether the Lok Sabha alone is
the custodian of money bills or whe-
ther the Lok Sabha alone is the legis-
lative body to compose estimates.

As I said, I personally have know--
ledge of how the two Houses came to
loggerheads ton this matter because
of conflicting claims. One wanted to
keep the entire matter within its own
jurisdiction, the other
we must come to a compromise,
instead of allowing the two Houses to
quarrel over such a matter. I re-
member that the Chairman of the
other House then said that that House
would appoint its own committee to
go into public undertakings, in which
case these undertakings would have
to account before the committees of
the two Houses separately on the
same matter, a-procedure which would’

dig not and |
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keep them engaged throughout the in the Estimates Committee? Will
‘year. they be able to take it up?
Dr. M, S, Aney: Is it not by- Shri A, K. Sen: So long as the Lok
passing the constitutional obligation Sabha does not take away that power

that all matters relating to moneys
-should be the sole and exclusive mono-
poly of the Lok Sabha?

Shri A. K. Sen: No, Sir, I would
have been most completely opposed to
any attempt to curb the powers of
the Lok Sabha in regard to the pass-
ing of money bills or passing of esti-
mates. It has nothing to do with it;
it is merely a watch dog over the
affairs and business activities of pub-
lic undertakings,

Shri Tyagi (Dehra Dun): There is
one more clarification T wculd like to
ask. with your permission.

The Estimates Committee at present
is authorised to examine major Gov-
ernment policies and to suggest al-
ternative policies. That privilege is
not being taken away from the Esti-
mates Committee, because in the mo-
tion it is mentioned:

“Provided that the Committee
shall not examine and investi-
gate any of the following mat-
ters, namely: N

That means to say that it will have
all the powers of the Estimates Com-
mittee except going into matters of
major Government policy. That
means to say the whole of the Gov-
ernment can be examined, all depart-
ments can be examined on major
policies of the Government, but not
the public sector. Neither this com-
mittee nor the Estimates Committee
will examine it.

Shri A. K. Sen: The Estimates
Committee remains untouched.

Shri Tyagi: How can the Estimates
Committee examine it? Will the right
to examine major Government policy
as to these projects also remain vested

from the Estimates Committee, and so
long as rule 310 remains unamended
and the power of the Estimates Com-
mittee to examine questions of policy

and suggest alternative policies re-
mains, there is no question of the
Estimates Committee being affected

by this resolution.

Shri A. C. Guha: In reply to Shri
Morarka’s objection, the hon. Law
Minister stated that because last time
some Members took objection to the
inclusion of the Members of the Rajya
Sabha in this committee, they have
made some compromise, but it is not
only on that basis. Yesterday also I
referred to what the Prime Minster
himself stated in his speech in 1953.
In the course of the discussion on the
motion for the inclusion of Rajya
Sabha Members as Associate Members
of the Public Accounts Committee, he
stated clearly:

“There is another Committee,
the Estimates Committee. A dis-
tinction is made by us between
the Public Accounts Committee
and the Estimates Committee.”

So, he admitted that the functions of
the Estimates Committee should be
the exclusive right of the Lok Sabha,
and there the Rajya Sabha Members
should not have any right to interfere.
But, by this resolution, a part of the
Estimates Committee’s functions are
given over to a committee in which
the Rajya Sabha Members also will be
sitting. I do not know how the hon.
Law Minister can compromise this
position with the admission made by
the Prime Minister himself about the
rights of the Estimates Committee
and of the Lok Sabha.

Dr. L. M. Singhvi: My objection is
as to the constitutional propriety o:
investing the proposed committee
with the association of Members of
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the Rajya Sabha, with estimates func-
tions. It is said in paragraph (d) that
the proposed committee would have—

“such other functions vested
in the Public Accounts Committee
and the Estimates Committee in
relation to the Public Undertak-
ings specified in the Schedule..”

If, according to the statement of the
Law Minister, there is nothing to ex-
clude the new committee from under-
taking the functions of the Estimates
Committee, what are those functions
which are peculiar to the Estimates
Committee alone? What is the diffe-
rentiation, as was mentioned by Shri
Guha, between the functions of the
Public Accounts Committe, and the
Estimates Committee, and if there i
a distinction or line of demarcation.
how would that be preserved while
investing the new committee with the
functions proposed? Why was it con-
sidered all along the line that the
functions of the Estimates Committee
would not be performed by the Public
Accounts Committee? Is it not a fact
that if the interpretation of the Law
Minister is accepted, it would pave
the way for inclusion and association
of the Members of the Rajya Sabha
in the Estimates Committee also?

Shri Warior (Trichur): Will there
be any overlapping f the func-
tions of the Estimates Committee and
this committee on public undertak-
ings? Will the Estimates Committee
also go into the estimates of these
undertakings besides the committee
on public undertakings? Where is
the clear line of demarcation?

Shri Morarka: When answering
Shri Tyagi, the Law Minister said, if
I understood him correctly, that the
Estimates Committee would continue
to examine the policy of the Govern-
ment in respect of these undertakings.
Does it mean that so far as public

undertakings are concerned, the work
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would be done by two committees,
the Estimates Committee doing what
it is doing today and this new com-
mittee doing what is envisaged in this
resolution? If so, is it not a self-
defeating proposition, because the
Law Minister himself said that if the
two Houses had two separate com-
mittees, the public undertakings
would have to justify themselves be-
fore both and the entire year would
be spent only in that work? Is it the
intention of Government that the
Estimates Committee would continue
to do the work which it is doing at
present vis-a-vis public undertakings
in examining Government policy or
that functions would also vest in this
new committee?

Shri A. K. Sen: As 1 said, the
Estimates Committee was set up by a
resolution of the Lok Sabha, and the
velative rules are contained in rules
310 and 311 of our rules of procedure.
It says its functions would be—

‘4o report what economies, im-
provements in organisation, effi-
ciency or adminijstrative reform,
consistent with the policy under-
lying the estimates, may be
effected;

“to suggest alternative policies
in order to bring about efficiency
and economy in administration;

“t0 examine whether the money
is well laid out within the limits
of the policy implied in the esti-
mates; and

“to suggest the form in which
the estimates shall be presented
to Parliament.”

Public undertakings are not specifical-
ly mentioneq in rule 310 though the
sweep in wide enough to cover pub-
lic undertakings, and they have beem
going into the working of public
undertakings.

Shri A. C. Guha: Will you refer to
rule 308?
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Shri A. K. Sen: The question of
constitutionality would arise only if
we wanted to give any function to this
proposed body which in any way
curbs the exclusive rights of the Lok
Sabha. I have dealt with that point.

The next point is, as Dr. Singhvi
said, whether we are not giving this
committee part of the functions of
the Estimates Committee? The very
motion says we are. So far as the
functions of the Estimates Committee
relating to public undertakings are
concerned, we are giving them, sub-
ject to the limitation that questions of
policy and other functions will not be
within the purview of this Committee.
Therefore, questions of policy and
other things, so far as large under-
takings are concerned, still remain
with the Estimates Committee. But it
is expected as it is the cnvention
with regard to most of these com-
mittees, with regard to Committees
of both the Houses, that one does not
tread over the field covered by the
other already, and therefore, when
these Committees are set up exclusive-
ly, the work of going into the econo-
mies, workings and accounts of public
undertakings-—what has been covered
by the Committee of both the Houses
—it is expected, would not be covered
by the Estimates Committee; for its
own sake, only that part which is not
covered and that would be questions
of policy, administrative reform, al-
ternative economies and so on, might
be touched upon by the Estimates
Committee. That is a matter of con-
vention and not a matter of constitu-
tionality. On the merits, the hon.
Minister of Industry will no doubt
answer all the points which have
been raised. I intervened only for
the purpose of clarifying the doubts
raised by some hon. Members as to
whether we are not seeking to give
to this joint committee something
which is exclusively the privilege of
the Lok Sabha. That, I hope, I have
clarified, and the hon. Minister of In-
dustry will no doubt tell the House
about the rest.

KARTIKA 28, 1885 (SAKA)
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Mr. Speaker: Shri U. M. Trivedi.
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§hri Daji (Indore): Before Shri
Trivedi begins his speech, may 1
make a submission? You are the

custodian of the rights and privileges
of the House. With great respect, 1
may say that the position as explained
by the hon. Law Minister has not
carried us any further., In fact, so
many doubts have been left if not
duplicated. With great respect I
may say—perhaps it may be too n;uch
to say—that confusion hag been made
worse confounded. In the circum-
stances, when there is the question
of the rights and privileges of this
House under the Constitution, and
when you have been following since
vesterday the trend of the debate
which cuts across party lines, I may
submit that the discussion may be
fruittul in one way, but on this parti-
cular matter, we are nowhere nearer
solution. Now, we are told that the
Estimates Committee ghal] continue to
function.

Mr. Speaker: Let us cover the jour-
ney first. Shri U. M. Trivedi.

Shri U. M. Trivedi (Mandsaur):
Mr. Speaker, Sir, when I read this
motion, when it was brought
before the House in the last session,
I was wondering as to what was the

particular utility for which this
motion wag being put before the
House. We have got the Public Ac-

counts Committee and we have also
got the Estimates Committee. The
functions of the Public Accounts
Committee are prescribed in sub-rule
(3) of rule 308, as follows:

“It shall also be the duty of the
Committee—

(a) to examine the statement of
accountg showing the income
and expenditure of state cor-
porations, trading and manu-
facturing  schemes, concerns
and projects together with the
balance gheets and statements
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of profit and loss accounts
which the President may have
required to be prepared or
are prepared under the provi-
sions of the statutory rules
regulating the financing of a
particular corporation, trad-
ing or manufacturing scheme

...... ” etc.
A similar provision does not exist
for the Estimates Committee. Rule

810 is silent on the question of pub-
lic undertakings or what is now des-
cribed as State corporations. I was,
therefore, wondering whether this
motion is merely a ruse to secure for
the Government some—I will not call
it sinecure—solatium for such of the
Members who have been kept out of
position of power, just to give them
this crumb so that they may be satis-

fied.
13.54 hrs.

[MRr, DEPUTY-SPEAKER in the Chair]

Shri A. C, Guha: Including Opposi-
tion Members.

Shri Surendranath Dwivedy (Ken-
drapara): They are nowhere near!

Shri U. M. Trivedi: Opposition Mem-
bers are always there only to apply
brakes; they are not for greasing. 1
was, therefore, wondering and am
still wondering what useful purposc
is going to be served by duplicating
this power which hag already been
vested in the Public Accounts Com-
mittee and which can be enjoyed by
the Estimates Committee by wu little
change in the provisions of rule 310.
Why are we not doing i? Why has
this particular motion been brought
forward?

Just now, the hon. Law Minister
was pleased to say that the Estimates
Committee will continue to function
so far as the public undertakings are
concerned. That means we will have
duplication of work by the same Mem-
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bers of Parliament in one Committee
and by other Members of Parliament
in the other Committee except that
probably they will sit in two diffe-
rent rooms. The Minister has not
taken _pains to €xplain to us why this
necessity has arisen.

Then, let us examine why the limi-
tations are being put upon it. In
item (2) (c) of the motion, it has been
said as follows:

“to examine, in the context of
the autonomy and efficiency of the
Public Undertakings, whether the
affairs of the Public Undertakings
are being managed in accordance
with sound business principles and
prudent commercial practices;”

Any lawyer who has understood the
elementary principles of jaw will tell
vou what these words “prudent com-
mercial practices” mean. A man s
prudent if he discharges the duties
imposed upon him by way of trust in
his day-to-day affairs in the adminis-
tration of the work which has been
entrusted to h'm. But immediately
thercafier, a curb has bern put upon
the functions to be discharged, and in
the proviso under item (2), it has
been put down that this Committee
shall have nothing to do with matters
of day-to-day administration. What is
prudent commercial practice and
what is this non-interference in day-
to-day administration?

Shri Tyagi: “Night to night” can
be put!

Shri U. M. Trivedi: As Shri Tyag!
has put it, the only thing that this
Committee will have to do is some
benighted work.

Shm K. C. Sharma (Sardhana): Day
includes night.

Shri U. M. Trivedi: Reading it as it
is, I find that a long list of work has
been imposed upon this Committee.
What is the ultimate aim of this?
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We have the misfortune developing
upon us for the last 12 years—I have
been watching it—that the reports of
the Public Accounts Committee are
not lookeq into by the Ministries con-
cerned, day in and day out, year in
and year out, serious remarks. And
pointed remarks have been made by
the Public Accounts Committee and
the Estimates Committee. These re-
ports are not being looked into ex-
cept that they are issued to the Mem-
bers of Parliament most of whom
also—well, I do not know—do not
look into them and do not make pro-
per use of them. But a* least the
Government on whom a duty is cast
to look into those reports should do
so, but they too do not look into
them. So, the report of this Com-
miitee or whatever work will be done
by this Committee will be another
waste of paper. Whether it will be
a wasle of paper or whether there
will be some utility to be found in it
is a problem for any sincere and sane
person to consider. Is there any aim
behind it? Is there anything incum-
bent upon the Government that the
recommendations made by this Com-
mittee will be accepted by the Gov-
ermment,  or, is there any suggestion
in this whole drama that is being en-
acted here that this Committee
shall ‘make any recommendalion?
What is this committee going to do?
Read the report of the Comptroller
and Auditor General, put some ques-
tions and formulate its report saving
“we asked these questions and these
were the answers” and then we keep
quiet about it. Is this what the com-
mittce is going to do or is it going
to be invested with powers to make
suggestions and to see that the sug-
gestions are carried out? No; our
Minister is very much right when he
shakes his head.

14 hrs.

The Minister of Industry (Shri
Kanungo): That does not mean any-
thing.

Shri U. M, Trivedi: I thought he
was shaking his head meaning “no”.

KARTIKA 28, 1885 (SAKA) Committee on
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Shri Tyagi: They are oaly required’
to examine and not to report.

Shri K. C. Sharma: The result of
the examination would be reported.

Shri U. M. Trivedi: Mr. Sharma is
a very experienced lawyer and parlia-
mentarian. He knowg English much
better than I do. But I find that the
functions of the committee ghall be:

“(d) such other functions vested
in the Public Accounts Committece
and the Estmates Committee in re-
lation to the Public Undertakings”.

I know the reports of the PAC
are not worth the paper on which
they are written. With very great
respect to my hon. friend, Shri Tyagi,
I would say that Government does
not care a two-pence for the PAC and
the PAC has carriedq no weight what-
soever with the Government or with
anyone of us.

Shri Tyagi: I think the Minister
may clarifv. Is this committee going
to report to the House or to the Min-
ister?

Shri U. M. Trivedi: I will help my
friend, Shri Tyagi. Rule 310 of the
Rules of Procedure says: that the
functions of the Estimates Committee
shall be:

“(a), to report what economies,
improvements in organisation, effi-
ceincy or administrative reform,
consistent with the policy underly-
ing the estimates may be effected;

(b) to suggest alternative policies
in order to bring about efficiency
and economy in administration;

(¢) to examine whether the money
is well laid out within the limits
of the policy implied in the esti-
mates...."”

The Chairman of the Estimates Com-
mittee is here and he will tell wus
whether the provision which is con--
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‘tained in Rule 308 (3) is applicable to
Rule 310. This resolution says:

“(d) such other functions vested
in the Public Accounts Committee
and the Estimates Committee in
relation to the Public Undertak-

ings .

‘So far as public undertakings are con-
cerned, where is the function that is
being delegated in any manner to the
Estimates Committee? I have yet to
<ome across any provision where any
delegation of this function has been
made to the Estimates Committee.

Shri A, C. Guha: When the public
undertakings which involve invest-
ment and expenditure of Government
money, are not excluded, they auto-
matically come under the purview of
the Estimates Committee. The com-
mittee have been examining public
undertakings every year and the
reports are being placed before the
House. If the hon. Member does not
take care to see the reports of his own
committee, we are helpless.

Shri U. M. Trivedi: 1 am very
particular about it and I draw a good
deal of knowledge from it. But at the
same time, I am only pointing out the
legal position that exists, You may be
overstepping the limits.

Shrj K. C. Sharma: He never
oversteps; he is a cautious man.

Shri U. M. Trivedi: I know he has
been a Minister and he is cautious.

The provision which exists in Rule
308 (3) about the functions of the PAC
is not embodied in Rule 310. I would
like him to get that embodied, so that
we may be standing on a strong legal

footing.

Shri A. C. Guha: There has been
no question of the authority of the
Estimates Committes.
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Shri U M. Trivedi: Then, what
about the conflict between the two
committees, apart from duplication?
One committee will make one sugges-
tion and the other committee will make
another suggestion. Is it the idea of
the Government that these two com-
mittees should fight amongst them-
selves? One may pull one way and
the other may pull another way; one
will make one suggestion and the other
will make another suggestion. Gov-
ernment will laugh at both and say
“We are not satisfied with either of
you and so we put your suggestions
in the waste paper basket”. Would it
not be possible to lay down that
because this resolution is with refe-
rence only to the public undertakings,
therefore, the functions of the Esti-
mates Committee to that extent may be
curtailed, so that there need not be
duplication and conflicting reports by
two committees of the House?

We know a good deal of wastage of
money is taking place in public under-
takings, barring the State Trading
Corporation, which has a monopolistic
trade and carries on a cut-throat busi-
ness. Otherwise, what is the return
that we are getting from the public
undertakings that we have set up?
Rs. 1701 crores have been invested by
us in public undertakings. Most of
them are with interest-free loans for
a period of years. On an investment
of Rs. 1701 crores, we have got a return
of Rs. 1'9 crores. It is an eye-opener
to everybody. Here is the Income-tax
Officer who catches the throat of an
ordinary assessee if he makes a return
of less than 6 per cent. He will not
believe and he will say “You must
have a return of 6 per cent.” But with
this huge investment of Rs. 1701 crores,
the’ return is not even 1-9 per cent; it
is just Rs. 19 crores. So, it is all the
more reasonable that there should be
a greater probing into the affairs of
the undertakings. But can it come this
way? Unless and until you give
powers to interfere with the day-to
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day administration, it will not come.
It will not be possible when you do
not allow this committee to function
in the manner in which it should. With
all that, Government is still afraid of
this committee. Suppose some intelli-
gent man gets into it. So, a check is
again  put. Hindustan  Aircraft
Limited, Bangalore, Bharat Electronics
Limited, Mazagon Docks Limited and
the Garden Reach Workshop Limited
are not to be touched.

Shri Kanungo: If he reads the
motion as it is today, he will find that
there is nothing to prevent these com-
panies being looked into by the pro-
posed committee.

Shri U. M. Trivedi: Is
further motion?

there any

Mr. Deputy-Speaker: They are in-
cluded; they are not excluded.

Shri U. M. Trivedi: Is Part III

dropped out?

Shri Kanungo: My speech has made
it clnear that the distinction between
these things has been left to the good
sense of the Committee—that is to say,
without mentioning it they would look
after the security aspect of it.

Shri U. M. Trivedi: Do you mean to
say that they wiil have a right if they
want to?

Shri Kanungo: Yes.

Shri U. M. Trivedi: Very good. To
that extent, Sir, I stand corrected, be-
cause I have only got this resolution
that has been supplied to us.

Shri Morarka: But it would require
an amendment, as the hon. Member
is pointing out, because the motion as
it stands might give the meaning as
given by the hon. Member.

Shri Bade (Khargone): He has only
made it clear in his speech.

KARTIKA 28, 1885 (SAKA)
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it clear in his reply.
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Shri U. M. Trivedi: I have also not
made any faise allegation.

On the floor of the House I would
like to know where we stand.

Shri Surendranath Dwivedy: The:
motion itself must be amended. It
should be amended properly to make
clear the idea.

Mr. Deputy-Speaker: Where does it
exclude them?

Shri U. M. Trivedi: Here it is said:

“Every Government company
whose annual report is placed be-
fore the Houses of Parliament
under sub-section (1) of Section
619(A) of the Companies Act,
1956, other than the Public Under-
takings included in Part III here-
of.”

Shri Tyagi: Literally speaking they
are excluded.

Shri U. M. Trivedi: The normal
meaning I can gather is only this.

Shri K. C. Sharma: There should be
a clear provision to include these
undertakings. If there is no clear
provision, ipso facto they are exclu-
ded. Even the Minister’s speech does.
not carry any weight in view of the
provisions in the motion itself.

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Shri U. M. Trivedi: Sir, I will take
some more time because this is a very
important motion.

Mr. Deputy-Speaker: He has already
taken 20 minutes.

Shri U. M. Trivedi: Sir, I crave your
indulgence for a few more minutes.

Shri Warior: Will the Minister move:
an amendment on this point?
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Shri Kanunge: The only amendment
I am moving is the one I have given
notice of yesterday.

Shri Surendranath Dwivedy: Are
you not giving an amendment on this
point?

Shri Kanungo: No.

Shri U. M. Trivedi: Then the posi-
tion stands as it is.

€4ri Surendranath Dwivedy:
let &; give an amendment.

Then

Shri U. M. Trivedi: Sir, I would,
therefore, ask this question. If army
estimates and defence expenditure can
always be a subject matter of enquiry
before the Estimates Committee and
the Public Accounts Committee and
if the powers of the Estimates Com-
mittee and the Public Accounts Com-
mittee are given to a committee of
the Houses, I see no propriety in mak-
ing this suggestion that this Com-
mittee, which is also a Committee of
this House, is to be excluded from
exercising the powers of the Es!imateg
Committee and the Public Accounts

Committee with reference to these
particular four undertakings. What
explanation is there available from

the side of the Government to keep
these undertakings out of the pur-
view of this Committee? 1 hope the
Minister will take care to properly
and satisfactorily explain why these
have been kept out of the picture.

There is another thing—that is the
constitutional position—which strikes
me as very strange. This struggle
between this House and the other
House for which the Government has
shown a good deal of solicitude has
been going on for the last ten years
since 1953. I do not see any reason
whatsoever to get over the constitu-
tional provisions and associating the
members of the Rajya Sabha with
this Committee. They are big peo-
ple. I have got very great regard for
them. All of them are very intelli-
gent and all of them are very good.
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But the only question is that here is
our Constitution which makes this
distinction that it is the Members elec-
ted by the people at large only who
are the real members of the House of
Commons of this country and who are
vested with the power of exercising
control over the expenditure by the
Government or over money Bills. No
amendment can be moved by any-
body else. That House has got no
power whatsoever to make any sug-
gestion or move any amendment to
the estimates. They have no power
to cut down a paisa or add a paisa to
the expenditure. What are the func-
tions of the Est:mates Committee?
The functions of the Estimates Com-
'‘mittee include certainly making re-
commendations of this type. They
can suggest alternative policies in
order to bring about efficiency and
economy in the administration. What
is economy in administration? 1t
means suggesting a cut or saying that
the expenditure should be curtailed.
Who is going to exercize that right?
In this Committee it will be the Mem-
bers of this House along with the
Members of the Rajya Sabha. That
means the Members of the Rajya
Sabha will have a voice in suggesting
a cut in the expenditure of the Gov-
ernment, Is that the constitutional
position? Is article 109 meant for it?
Ig article 110 meant for jt? Are these
the protection given in article 113? I
would therefore say, all this solicitude
apart, all these empty platitudes
apart, whatever explanation the hon.
Law Minister has given, there is
absolutely no justification and it is
constitutionally and in every way an
illegal thing that we are doing, that
in this motion we are saying that
Members of the Rajya Sabha be asso-
ciated with this Committee so that
this Committee may function proper-
ly. 1 say, Sir, from the very begin-
ning I have felt, and I do reiterate it
even now, that if the object of the
Government is only to satisfy some
people, to satisfy some Members of
the House saying that here is a crumb
thrown to them for showing their
power or satisfying their glamour for
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Government is that there should be
a check on the expenditure, on the
way in which money is expended by
the Goverrment, on the way in which
money is to be utilised from the funds
raised from the public, then I think
this motion to that extent is not fair.

FMo T wANET Sifgar (Fa77ar:):
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T IA W R | TWH EA A A
uF @ A AT OF A oaar § ®7
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